Company : CourtKutchehry

COou *jmkut(:hehry Website www.courtkutchehry.com

Printed For
Date : 05/09/2026

(2023) 08 RA]J CK 0074
In the Rajasthan High Court
Case No : Criminal Writ Petition No. 1148 Of 2023

Jakir Hussain APPELLANT
Vs
State Of Rajasthan And Others RESPONDENT

Date of Decision : 22-08-2023

Acts Referred:

Citation : (2023) 08 RAJ CK 0074

Hon'ble Judges : Arun Bhansali, J;Rajendra Prakash Soni, ]
Bench : Division Bench

Advocate : Anil Joshi

Final Decision : Allowed

Judgement

1. This petition has been sent by post by the petitioner seeking relaxation of
condition imposed by the Committee while permitting him 6th parole of 40 days
on furnishing two sureties of Rs.25,000/-each and personal bond of Rs.50,000/-.

2. Submissions have been made that the petitioner is not in a position to furnish
sureties and that in the past, by order dated 10.2.2022 passed by this Court in
D.B. Criminal Writ No.26/2022, he was ordered to be released on furnishing a
personal bond of Rs.50,000/-.

3. Submissions have been made that whenever he was sent on parole, he has
followed the conditions of parole and, therefore, he may be permitted to go on
6th parole on personal bond only.

4. A response has been filed inter alia indicating that the petitioner on three
occasions in the post, after furnishing sureties, has gone on parole, however, it is
not denied that by order dated 10.2.2022 passed in D.B. Criminal Writ
No.26/2022, he was permitted to go on parole on personal bond.

5. In view of the above fact situation, wherein, the petitioner is already lodged in
the Open Air Camp and on the last occasion, when he was granted parole on
furnishing sureties, this Court relaxed the same, the petition filed by the
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petitioner is allowed. The petitioner- Jakir Hussain S/o Abdul Karim @ Babu Kha,
shall be released on 6th parole of forty days from the date of release upon
furnishing personal bond in the sum of Rs.50,000/- only to the satisfaction of
Superintendent, Central Jail, Barmer. The condition of furnishing two surety
bonds is waived. The other conditions of order dated 25.4.2023 are maintained.
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